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SHRI K. LAKKAPPA (Tumkur):
Under Rule 377 I would like to draw
the attehtion of the  government
through you to one very serious mat-
ter. I am sorry, Sir, that even the
Minister is not present and it looks
they are not very serious about run-
ning the administration of this coun-
try. Where is the Minister for For-
eign Trade?

13.22 hrs,
[Mr. DEPUTY-SPEAKER in the Chair].

In Karnataka the way the Coffee
Board is functioning is simply amaz-
ing. It is situated in the capital city
of Bangalore. Sir, this is the first
time 1 am: bringing before you cer-
tain scandals of a shady character
and its modus operandi of swindling
to a tune of more than rupee one
crore worth of coffee which has been
siphoned off and no action has been
taken. This has been brewing for
a long time and it has appeared in
the Press like the Deccan Herald and
other Karnataka papers ang js alsc
‘widely reported in the Jlatest Blitz.
I would like to draw the attention
0f the hon. Minister, whoever it may
be, to this important aspect. He
should go into this question as to
how this scandal could take place.
It was found that 700 tonnes of coffee
wag missing there. That was the
difference between the income and
the output and this is a serious
matter. This has been brought to
the notice of Audit. It was discov-
ered that there was a shortage of Rs.
1 crore. Audit refused to certify the
balance-sheet. This is one scandal.

Another scandal is this. There
are a number of coffee depots. There
Is one at Malleswaram. Bangalore.
100 tonnes worth of coffee has heen
swindleq by this Malleswaram depot.
That depot is run by the cooperativ-
€s, .Even in spite of investigations
nothing has come out. Officials at-
tached to it are keeping mum. On'v
an inferenee can be grawn by us
These officers are in contact and
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collusion with some others to siphon
off such things to the extent of Rs. 1
crore. As you know coffeé is sold
abroad at exorbitant prices. Prices
in the world market, especially in
Europe, are quite high, The Coffee
Board’s Marketing Division, Propa-
ganda Division and Administrative
Division are going from bad to
worse. Regarding their recruitment
system and promotion system, nothing
has been investigategq so far. These
are serious mattr 5. These coffee
dealings are operated through some
big houses. Their exporters and im-
porters have links abroad. They do
it in collusion with officers of the
Coffee Board. This swindling must
siop once for all. I want a clean
administration of the Coffee Bwoard.
I would like the Minister to appoint
an expert committee i{p examine all
the aspects including this scandel.
An impartial enquiry should be made
to investigate the doings of these
shady characters, and the report
must be submitted to the House. The
hon. Minister Shri Arif Beg is here.
I hope that he will investigate im-
partially these things ang submit a
report to the House; he must gee
that necessary punishment is award-
ed to the culprits so far as these
matters are concerned. I would like
to plea this ‘news item appearing in
the Blitz on the table of the Lok
Sabha

(ii) APPOINTMENT BY IND.AN RED CROSS
SociETY OF OFFICIALS TO COMMITTEE

TO DISTRIBUTE RELEIEF MATERIALS TO

CYCLONE VICTIMS.
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DECEMBER 14, 1977
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B gHT FEW WH ¥ wTE FT gl
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AFENAW & QTEwnY & Ry §
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WY FT AT WS Y T famaor #X <@
g1 wafer & g & " FT A E
& ag aara & siw #7175 & qU Y 7
T AT AR HEHAESE §  TAHI
HTTATT FIE |

[

(iii) REPORTED MISUSE OF (GOVERN-
MENT MACHINERY IN U.P, BIHAR AND
PUNJAB IN THE COMING BYE-ELECTIONS,

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, under Rule 377 may I
draw the attention of the House and
the Government to an important
matter of public importance and im-
mediate action by the Government.

Within coming few days a few
Constituencies in the different States
like U.P., Bihar and Punjab will go
in for bye-election. These bye-elec-
tiong are very important ang signi-
ficant and the major contestants are
the Chief Minister of U.P. and Bihar
respectively. The U.P. Chief Minis-
ter is contesting from Nidhauli Kalan
Constituency in U.P. and the Chief
Minister of Bihar js contesting from
Phulparas Constituency. There are
two other constituencies Barhara and
Nirsa which are also going in for
bye-elections. It is reported that
Government Machinery is being mis-
used in favour of the ruling party.
The entire Government Machinery are
being put into gear for an all out
effort to secure victory for the two
Chief Ministers. A large number of
vehicles including the . Government
vehicles are being used and lakhs of
rupees are being poured in by the
ruling party for the sake of winning
the seats by these two Chief Minis-
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ters. This is a complete ang blatant
abuse and misuse of authority and
violation of election laws and norms.
It is also feared that ruling party has
planned for the large scale riging
of the election with the help of police
and anti-social elements,

Moreover, a large contingent of
anti-social elements are being
brought in by the ruling party to in-
timidate the Congress workers and
other opposition party workers. Po-
lice are being kept as silent specta-
tors. Law has been taken in their
own hands by these elements for the
benefit of the ruling party. Congress
leaders including the P.C.C. Presi-
dent of U.P. and Bihar complained
to the Election Commission and
sought their immediate intervention.
But it is surprising that the Election
Commission is preeending to be
unware and has closeg their eyes to-
wards this large scale corrupt prac-
tices by the ruling party.

It may be noteq that during the
bye-election in Kerala where the
Chief Minister of Kerala was con-
testing the Election Commission was so
eager to send an observer there. The
observer was completely looking
after the election and giving state-
ments to please the Janata Party, But
here in these bye-elections where the
two Chief Minister are contesting
the Election Commission is adopting
a different atittude.

The Election Commission ig Cons-
titutional authority to protect the
interest of the citizens and con-
duct a free and fair election. If they
fall in the duty. it will be a sad day
for Indian Democracy.

Unfortunately, the Election Com-
mission is turning a deaf ear to all
these complaints and allowing situa-
tion to worse everyday. This is only
to help the ruling party to abuse and
misuse the authority to intimidate and
coerce and threaten the voters to
win the seats.



